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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL

AT HYDERAB AD

0.A.N0,699/93

BETWEEN 2

AJD.iawis

AND

Union of India, Kep, by:

1,

The Secretary,
Railway Board,
Rail BRaWwan, New Delhi,

' The General Manager,

South@entral Rajilway,
Rail Nilayam,,Secunderabad.r

The Principal,
Railway Staff College,
Vadodara and

The Chief Personnel Officer,
5.C.Rly,, Rail Nilayam, Secunderabad

Counsel for the Applicant

Counsel for the Respondents’

CORAM 3

HON 'BLE

HON'BLE

&7

5

SHRI A,B,GORTHI : MEMBER (ADMN,)

s HYDERABAD BENCH

Date of Orders 22,2,.1994

.+ Applicant,

.« Respondents,

.o %r.M-C.Pillai

«v Mr,V.Bhimanna

SHRI T,CHANDRASEXHARA REDDY : MEMBER (JUDL.)
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0.A., 659/93 Dt. of Decision : 22.2.94,

i o'oé

* ORDER

§ As per Hon'ble Shri A.B. Gorthi, Member (Admn.) |

P

The applicant yho joined the'ﬁailuags in
1955 was promoted to Gazetted Rank in April 1970 and
was later selécted and postad as ths Principal, %6nal
Tréining S5chool, South Centpal Railway, Maula-Ali,
Hyderabad uhere he worked prom 4.1.,1989 to 25.6.1989.
Thereafter, he was poéted as Course Director in the
neuly formed Integrated Courss Training Centre for
Group - B Officers of Indian Railuays at Secunderebad
praom 17.1.1990 to 22.8.1991. He retired on superannuation
from Railway Service on 28,2,1993. .The claim Df the
applicant is, for a direction to the respnndents_tﬁ pay

him Teaching Allowance in accordance with Railway Board

L Y

letter dt. 28.3.1989 for the duration of his appointment
as Course Dirsector. The amount of Teaching Allowance
admissible under the said Railway Boards letter is 30%

of the Basic Pay,

2e | The respondents in their counter affidavit
Vs
have sStated that as per Railuay Boards letter dt. 28.3.8%5

read with the Railuay Ministry letter of 41.5.88, Teaching *
¢
<,

Allowance yas to be granted only to Faculty Members drauwn qj

s

E

on deputation for the purpose of imparting training in

P

the 9 Zonal Training Schools, 9 System Training Schools

and'3 Technical Training Schools. The Integratsd Course .

-



Centre which yas set up athSecundBrabad wasg as stop
gap arrangement on acgaunt of the fagt that the Training
Courses, which uaé t0 be conducted at the Railuay Staff
' College, Vadodara, could not Ee s cnnducteﬁ atlvadOdara
for administrative exigencies. To cope up with the
situation, it was decided to set up the Integrated Course
Centre at 59cund;rabad, and to administrate and run the
same fﬁe applicant was appoiﬁted.asit's Cour3e Directn?.
As the Integrated Course Centre at Secunderabad did not
fall yithin any of the specified categories of
Institutions:specifiaﬁ‘in.the relsvant Réilway Board

letter, the applicant would not be entitled to Teaching

Allowance,

3. e have heard learned counsel P0£ both the
partiss., Mr., M.C. Pillai learned counse; for the
appli;ant ufged_béfora us that the applicant was fully
qﬁarified to be a Faculty Member as would be gvident
from the Pact that priur to his appaintmént a; Courss
Director, he was working as the Principal of the Zonal
fraininé School, Hydérabad. In that capacity the
applicant yzs in rapeeipt of the Teadhing Hllo@éﬁggs
The next point urged before us by Mr, M.C. Pillai is,

that the Tfaining imparted to Group B Officers at

| ‘ . .
Secunderabad used to be imparted earlier at the
Railuay Staff College, Vadodara. The concerned Fagulty
Members/Course Directors yere being paid the Training ‘i

Allowance. Our agtention has been drawn to a Communicat.ign G

q;éa%ﬁ%}f’ ﬁ’ S ‘ ood
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from Mre. M. Wala Senior Professor (TM) Railway Staff
College, Vadodara. Thé said communic;tion is to the
effect that since tﬁe Course Director‘nominatgd for
organising the Integrated Courss for Group B Officers
at Secunderabad Uirtuaily took over the dutias and
responsibilities which would have atheruise'been those
performed by the Coursg Director of the Railway Staff
College, Vadodars,he shpuld be given Teachiné Allowance
’ notwithstanding the fact that the Integrated_CourSQ
at Secunderabad was not a paft of any Zonal Training
E@pablishment. - The letter further states that grant of
. Teaching Allowance to ths Coufse Director would provide
(Wi ' S |
himﬂths right incentive for shouldering the ongrous

responsibility. , . )

4°. o In the rejoinder filed ﬁy‘the‘applicant; it is
‘-_auerred that the Intagrated Course Centre at Secunderabad
has since beaen shifted to Trichirapalli wers is now -
functioning on & resgqular basis. It is Purther Statad‘

that at Triéhirapalli Training Centre, Teaching Allowance

is being paid to the Course Birector and the Faculty Member

Se © From the aFDrBlStatgd facts, it is ocbvicus that
the applicant while holding the appointment of Caurée |
Directnp was performing the duties and shouldering thé
responsibilities similar to thcssluf & Courge Diregtqr

who conducted similar courses at the Railway Staff College,



To

1. The Secretary, Unidn of India,
Railway Board, Railbhavan, New Delhi,

2. The General Manager, ‘
S.CeRailway, Railnilayam, Secunderabad.

3. The Principal, Railway Staff fc"."ollege,
vadodara. :

-

4. The Chief Peraonnel Offjicer,
S.CeRly, Railnilayam, secunderabad.

5.0ne copy to Mr.M.C.Pillai, Advocate, CAT.Hyderabad.
6. One copy to Mr.V.Bhimanna, SC for Rlys, CAT.Hyd.
7. One copy to Library, CAT.Hyd.

8. Cne spare copy. '

pvm



To

1. The Secretary, Union of India,
Rallway Board, Railbhavan, New Delhi,

2. The General Manager,
S.CsRailway, Railnilayam, Secunderabad.

3. The Principal, Railway Staff College,
vadodara. :

e

4, The Chief Pergonnel Officer,
8.C.Rly, Railnilayam, secunderavad.

S5.0ne copy to Mr.M.C,Pillai, Advocate, CAT.Hyderabad.
6. One copy to Mr.V.Bhimanna, SC for Rlys, CAT.Hyd.
7. One copy to Library, CAT.Hyd.

8. Cne spare copy.
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Yadidara in the past.
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It is also gtated that for
performing the same duties at Trichirapalli Course

_/ Centre the pressent incumhent.oﬁ the post of Course

- : Ll L]

Director is h@ﬁng:paid teaching allowance. ‘Admittedly the

- applicant is a QualiFiEGVEnd competent person to be the

Course Director &nd Jas duly postéd as such under orders

- . . . \ . . . - - i - .

- - of the competent .authority.- He satisfactorily performad

°

the duties of a Course

A -

Director for the period from

17.1.90 to 22.8.91., UWe ssgz no reasoﬁahle justification -

',For denying him the benefit of tgaching alloymnte as is
admissable to a Coursg Director under the extant

instructions. We have nothing on rescord to estahlish that

the present Course Director at Trichirepalli is being paid

- s PR B R *n o or_ -3 L 2L 2 e mw L. AMwmmld oAb

The respondents

1

Sub@é§§)to this obsgryation

will be entitled to similar treatment.
will hUQaver verify this aspect.
we dispose of this application with a direction to the
respondents to allow the teaching 2llowance to ths applicant
for ths period frum 17.1.90 to 22.8.91, when he worked as

the Courss Director of the Integrated Course Training Csntrs

for Group B OfPicers at Secunderabad,., Respondents toc comply.

#
i

with the order within @ period of 3 months from the date of é

cemmunication. Nno order as to costs.,

T oW s '

(T. CHANDRASEKHARA REDAY) (A.B. GORIHI)
@ MEMBER (JUDL.) | MEMBER (ADMN,) - )
§ - Dated : The 22nd February 94, |
(Dictated in Open Court)
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TYPED oV COIIPARED BY

AFFRCVED mY

1% T2 CEJIT AL ATMITISTRITIVE TRIBU'A L
Y LBRAIAL 3EUCHT AT HYDERARAD

TIE BON'ILE ¥ . fUTICE V.NEZLADRT RAO
VICE=CFATRMAN

, e —
AR  S.GORTHT :MEMBER{A)
FANT

TH-. HOI'1m:

A
IhE HON'BLE [R.T.CHANDRASEKHEAR REDDY
MEMCER(JULL)

LD

THE HCH'BLL MR.EK.RAVLARAGEN ¢ MEMSBER
' ' (ADMN)

Dated: 32~} 3094,
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o.av0.  £Qq \0\3 .,
'  T.A.No. (v.F.io, b
Adn_tthed and Interim Dlrectlons
issued.,
g Allowed.
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